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op the Table of Parliament during
the current session. Later on, reports
came that this was not likely to be
done. I am not aware of any second
Report having been submitted. If, as
my hon. friend savs, this has also
been recerved, 1t is g1l the more reason
why Parliament should get an early
opportunity of discussing what the
Shah Commissiop, has beea able to
report and what its findings are.

So far as the question of police
firings and all that is concerned, all
sensible persons, responsible persons,
persons who haye some stake in
public jife, would like that the police
should mnot run amuck. Whateve, si-
tuation grises in the matter of law
and order should be controlled with
restraint and with 5 sense of full res-
ponsibility, I gm sure that the Hcme
Ministry is seized of the problem and
they are trying to do their best. Still,
the Members of botp the Houses
would like to know what they gare
trying to achieve, and whatever sen-
timents Memberg express on that
should be taken into account by the
Government. Sir, my friend has re-
ferred to some sort of emergency
having arisen at the preseiit -moment.
If it were an emergency it should get
his support s the last emergency got.

I am not gure if it is anything like
emergency. But there are certainly
some events which eed to be dis-

cussed ip this House, and I share his
views ip this regard. I woulg also
urge upon the Government tg place
the Reports of the Shah Comenission
and also their views on whatever the
problems that have arisen o the law
and order front.

SHRI K. K. MADHAVAN (Kerala):
Sir, if the Government is prepared to
furnisp, the copies of the Shah Ccm-
mission’s reports to the Members of
Parliament, I would like to Lnow
whether sufficient time would be given
to the Members. Very oftea it hap-
pens that the Members are taken by
surprise because there is not enough

[ RAJYA SABHA ]

a Parliamentary
Commilttee

116

time betweep receiving the report and
the time given for commencement of
the discussion.
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The House then zdjourned
for junch at eleven minutes
past one of the clock

—

The House reassembled after lunch
at thirty-two minutes past two of
the clock, Mr. Deputy Chairman in
the Chair.

RESOLUTION RE. APPOINTMENT
OF A PARLIAMENTARY COMMIT-
TEE TO .GO ;THOROUGHLY INTO
THE MATTER |[COVERING LEGIS-
LATIVE, ADMINISTRATIVE AND
FINANCIAL RELATIONS BETWEEN
THE CENTRE \AND THE STATES,
EMERGENCY PROVISIONg IN THE
CONSTITUTION OF ANDIA AND
PLANNING

SHRI v. B. RAJU (Aadhra Pra-
desh): Mr. Deputy Chairman, Sir, I
move the Resolution:—

“Having regard to the fact that,
for ensuring proper and harsmonious
relationg between the Union and
the States to jpeet the needs of na-
tional unity, political stability, eco-
nomic growth and social justice and
for devising suitable steps to re-
move strains and stresses that have
developed in recent times in the
body-politic, this House is of ppinion
that a review of the Centre-State
relations js of immediate and ut-
most importance, gnd recommends
that a Parliasmentary Committee
consisting of members of both the
Houses of Parliament be appointed
to go thoroughly into the matter
covering Iegislative, Administrative
and financial relations between the
Centre and the States, emergency
provisions in the Constitution of
India and planning, with direction
to submit its Report making suit-
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able recommendations in this re-
gard within 3 period of six eonths
from the date of its appointment.”

Mr. Deputy Chairman, Sir, the sub-
ject of Centre-State relations is a
theme of continuous political dialogue
even in the oldest Federations. In our
Constitution, Part XI exclusively deals
with the subject of relations between
the Union and the States. Besides,
there are s¢ many provisions in the
Constitution which cover these rela-
tions. Sir, maay seminars have been
held, much discussion has taken place
and evep academic circles have evine-
ed a lot of interest and much liter-
ature has been produced on the sub-
ject in the last two decades angd more.
Sir, the last word is never said about
anything in this universe and much
less about a political system. A sys-
tem for itg survival gnd for its growth
has ty aceept the principles of change
and adaptation. We are not slaves to
any particular system, A system has
to subserve the best Paterests of the
community. Sir, as [ just read from
the Resolution, what are our objec-
tives, the national objectives as such?
They are the preservation of national
unity through political sta«bility and
through economie growth and defence
capability, and uyltimately redistribut-
ive social justice being given to the
people so that they may have a feeling
of contentment and satisfaction. Now,
a system must, as I gaid earlier, sub-
serve this particular pational objective
ang nhational interest and, for this
purpose, i'n a growing democracy like
ours, g periodical review is necessary
ang readjustments have to be made.
There is no use of adopting a rigid
posture sbout the system as such and,
infact, our Constitution, a great do-
cument, has provided so much of
elasticity and there is a lot of scope
for resilience gnd we should take the
best advantage of ocur constitutional
document. Qur written Constitution is
really a great agchievement for this
nation.

Mr. Deputy Chairman, Sir, the un-
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wenl gt 1.2 time or our 1ndependence,
was that while we adopted a Consti-
tution to ourselves which was parti-
culariy federal in character and
though leaning a bit towards a unit-
ary posture, the political party gys-
tem in the country at that time, by
and large, laig emphasis op itg unit-
ary character. The political party sys-
tem did not respond to the require-
ments of the federal philosophy that
the Constitution trieq to propound. In
fact, this js my uwnderstanding with
'my hindsight. Looking pack, I see
that the political party systesmn did not
help the developmeni of federalism
Opn this soil. This is 5 subject matter
for research. Another factor 1s the
single party rule or the predominance
of a particular party continuously
for a period of two decades,

SHRI P. RAMAMURTHI (Tamil
Nadu): Two and a half decades, near-
ly three decades.

SHRI V. B. RAJU; I am not actual-
ly going into the arithmetical factor
of it. More than two decades, yes, 1
would accept it. The predominance
of a particulay party being at the
helm of affairg in this country, both
at the State level and at the national
level, did not permit the contradic-
tions in the Centre-State relations to
come to surface and the resolution of
any conflict was confined to the party
mechanism as such and it became,
actually, an internal matter of the
party. It might be good ang it is a
matter of fact. And, it is good for us
to remind ourselves that there had
been four milestones, four significant
dates, which will really revea] the
recent political history of our country.
The first date ig 1937, when the seeds
of democracy were planted and it was
on 1-4-1937 that provincial autonomy
was inaugurated under the Govern-
ment of India Act of 1935. There was
an effort to project a federation also.
That way 1937 is actually the starting
point Then, after a decade, in 1947,
the country became independent. And,
in 1957, a dent was made on the
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monolithic structure of the Congress
which held the reigns, both in the
States and at the Centre, by the
emergence 0f a non-Congress party
Government in Kerala. It was in the
year 1957 when the first effort to
make a dent on, what you cail, the
monopoly of the Congress Party in
taking care of the affairs of this
country was made. Then, we came 1o
1967, when a big breach was made in
termg of the Congress losing in nine
States; and by 1977, the Congress was
displaced. In a nutshell, this is tne
history of the political parties, parti-
cularly, the Congress, in the last four
decades. The history, the political
history, was almost the history of ihe
Congress. If anybody takes the
trouble of reading the political history
of India, the history of the political
parties in this country in the last
four decades and if he reads about
the Congress Party, I think, by anad
large, it would give him. a correct
impression. After the Fourth Gene-
ral Election, there were many roads
to power other than the Congress,
though those roads did not lead them
to the destination, or whatever it
might be. This was the time when
certain SVD Governments came to
power in some States and this was
the time when the question of Centre-
State relations took the shape of inter-
party conflicts. The contradictions in
the Centre-State relations got magni-
fieq by these inter-party conflicts.
After 1967, in the last one decade.
much has been said on the question
of Centre-State relations,

But we should remember one thing
here. There is no static position in
this. There is no question of rigidity
in this. 1t is not a party matter. In
fact, the subject of Centre-State rela-
Yions, the discussion on the subject of
Centre-State relations, cuts across
party lines. Therefore, any dogmatic
or riiNd approach will not help. This
is one aspect in retrospect which we
should keep in our mind. We should
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realise how the gquestion of Centre--
State relations has assumed impor-
tance at this moment. After the
March, 1977, elections, a new confi-

guration has emerged. 1t is interest-
ing 10 study this. tven in my last
visit to Europe, people were. asking
me "What wili be the shape of things
in future?’ Then, I said only about
two things. I said that in India ¥
find that +two abnormalities Tave
taken place. One 1s the difficulty of
excessive monetary liguidity on the
economic front and the other is the
abnormal political fluidity on the
political front. This monetary ligui-
dity and this political fluidity, tnese
two things, really demand our atten-
tion and we have got to find solutions
for them. In fact, I remember thos2
days when our Commerce Minister
used to say ‘Export or perish’, every-
thing for exports. DBut teday, under
the umbrellg of the present Govern-
ment, we hear the slogan ‘Import or
suffer’. We see how, in so short a
time, things have reshaped them-
selves and it is necestary that we
keep a continuous watch. Through
my Resolution, 1 articulate my wish
that there must be a continuous study
of this matter; we should watch how
the things are actually taking shape.
We shoulg see whether we are really
moving towards our destination.

The matters that are at conilict
are: unity and diversity. Many pee-
ple talk about unity without really
understanding ity implications. When
they say unity, they mean uniformity.
But they do not realise that the legi-
timacy of the 1Indian nation is its
diversity and diversity is its strengta.
The word unity comeg in with the
pre-supposition that there is diver-
sity. If there is no diversity, the
concept of unity does not arise at all.
What we really desire is unity and
not uniformity. This must be realis-
ed by those people who talk about
an Akhanda Bharat and at the same
time say that it must be a monolithic
structure. No. It cannot be. In fact.
the day you start moving in that
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direction, 1t will be the beginning of
our fall. It is like the human body
where every limb has an important
role and an important function o
perform., What do we call a ‘body'?
The combined functioning of all the
limbs is the body. We have one emi-
nent writer, James Boyce, who has
said very nicely about the functioning
of the federal structure., He said:
“The problem of every federation is
to keep centrifugal and centripetal
forces 1n equilibrium so that neither
the planet states shall fly off invo
space, nor the sun of the Central
Government shall draw them intg its
consuming fires.” He compared it to
a solar family, like the <<un and the
planets. The planets have got to be
kept in such a position that they
would not drift away from the course
orbiting the sun and at the same time
the planets shal] have the necessary
strength as not tg be drawn into the
body of the sun, to be devourcd.
‘Therefore, there is a two-way fune-
tion—the centrifugal and the centri-
petal. We must find an equilibrium
and not say everything is Delhi. India
means Delhi. Central Government
means Delhi. Congress means Delhi.
Janata Government means Delhi, and
go, on.

SHR{ JAGANNATHRAO JOSHI
(Delhi): What about Indira Gandhi?

SHRI V. B. RAJU: Let ug not go
intp personalities, Mr. Joshi.

SHRI PILOO MODY
Not a personality, but an

SHRI V. B. RAJU: You can have
your views on this matter, but we do
not want to reduce the debate to a
personal level. (Interruptions) Rajya

Sabha is known for its decorum.

(Gujarat):
institution.

Theorefore, Sir, what I want to say
ic that this conflict between cenfrifugal
and centripetal forces has got to be
resolved. Then the concepts of diver-
sity and unity have to be reconciled.
All these things need a very patient
approach on our behalf for removing
the contradictions and reconciling the
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positions. Ours is a great country

with vich diversity, linguistic diver-
sity, religious diversity, even ethnic
diversity for that matter. As we all
know, we Wwere in a unitary state
under the British. In fact, belore
1937 it was a unitary state. Even
after the introduction of provincial
autonomy—that was only confined to
British provinces as  such-—and even
though the federal conce,4 was there,
the introduction of native states was
not there. Evea when the present
Constitution was drawn up and adopt-
ed, we had only alphabetical States,
States A, B, C and D. Ipn fact, the
Constitution created the States and
also the Centre. This was just copied
from the British North American Act’
for Canada which the British gave
them. On the same pattern, through
the one and the same Act the Stateg
and the Centre were created. There
is nothing big and small here poth
derive authority and power from the
same source. In fact, I recall to my-
self, when I first came to thig Coun-
cil of States, on the floor of this
House, it was used to be said ‘Parlia-
ment is Supreme’. Now I realise that
it was not correct. This is my persn-
nal view, others may hold their own
opinion. There are States also, State
Legislatureg alsp which have got
sovereignty in their own sphere.

Whether the President of the Re-
public should actually be at the
behest of the Union executive? The
President is elected both by the Mem-
bers of Parliament and by the Mem-
berg of the State Legislatures. And
the Constitution makers have nicely
framed the fifty-fifty ratio. Fifty per
cent voting strength was for the
Membeys of State Legislatures and
fifty per cent was for the Union Par-
liament Members. In fact the design-
ing was alsp such that the Council
of States, i.e. Rajya Sabha, and the
President were expected to safeguard
the interests of the States.

Some people question “Where are
the States”? True, there were no



123 Re Appointment of

[Shri V. B. Raju]
States before the commencement of
the Constitution. But  after 1656,
with the linguistic re-organisation,
the States have begun to feel cons-
cious of their personality. There is
consciousness now. There is a sense
of feeling and pride. We cannot
ignore this reality. Therefore, people
who speak in terms of a strong
Centre, do they mean weak States?
The Prime Minister himself has made
it very clear that a strong Centre
does not mean weak States. And I
would like to put a question to those
who talk in terms of a strong Centre
from where does the Centre derive
its strength? If you take the federal
pyramid, the base is the States; the
strength is drawn from the States.
Without a viable, stable, strong base,
where is the apex of the pyramid? It
is an illusion. It jg trying to do some
thing or talk about some thing which
is not there. In fact, when we talk
about a strong Centre, we dy not
mean an authoritarian Centre but a
Centre which is capable, as I gave the
example of the solar family, of hold-
ing the units together sq that a unit
may not get awav into space or drift
away. That is all.

Theny we come to what has hap-
pened in these 30 years. In these 30
years, much has happened. Ag I have
saig in the first two decades, we hed
not 1his problem; we could reszlve
it by curselves within the party.
Before I go into a detailed analysis of
this. T would just quote what the
President of the Republic at this mo-
ment has said. The Pmsident of the
Republic, in hig G. B. Pant Memorial
Lecture delivereg on March 7, 1978,
has touched wupon the subject of
Centre-State relations and said:

“A  considerable
authority from the Centre t5 the
States within the constitutional
framework and without endanger-
ing the fundamental unity of the
country would be necessary if the
common man ig to play an effective
role in national development. The

devoluticn of
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Centre and States are not big and
small brothers but joint partners
in national development. Even more
important is the devolution of
authority and responsibility right
down to the village level. It is only
such a policy that would put an end
to the present centralised system
where fewer people tend to take
basic decisions ang the common man
is alienated and marginalised”.
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So even the President of the Republic
has echoed these aspirations. He has
been able to perceive the trends in

the country. Who can be more
depended upon for interpreting thke
present situation than the President

of the Republic? I hope that this is
the viewpoint of the present Govern-
ment also and there shall be no hesi-
tation about it. In fact, he hag gone
to the extent of saying that authority
and responsibility must actually filter
down to village level and the present
ruling party—the Janata Party—in its
manifestg has mentioned about
politica] decentralisation.

1 do not want tg go into great
details about the legalities for the
simple reason that my suggestion is
for constituting g Parliamentary Com-
mittee for this purpose and the Com-
mittee, when it is constituted, will
certainly go intg this question. There
cannot be a better method than the
Parliament being seized of it. In fact,
one of the methods of making a demo-
cratic system successful is by provid-
ing certain safety valves. ‘Whenever
there are issues which have come to
surface, it is no use brushing them
aside saying, “No, no, they are not
relevant”. I remember to have read
in the papers that the Minister of
State for Home Affairs stated in the
other House that the time was not
propitious for thig discussion. I hope
I am right that this is what he said.
I want to ask if this is not the pro-
pitioug time, when will that propiti-
ous time be? Does he want agita-
tions to take place? Does he want
something untoward to happen? What
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is it that he has in his mind? When
some of the Chiet Ministers, who
have been the allies of their party,
themselves are voicing this demand,
whepn they want a discussion on the
matter, if you shut out a discussion
and say that time is not propiticus,
then you are driving the people to a
point from where they would react.
Therefore, the guideline which the
president of the Republic has given is
correct and has got to be picked up

and followed and concrete action
should take place.
Sir, centralisation i the shortest

cut tg the earliest disintegration. Let
it be clear, People who talk about
strong Centre do not realise that
when power is concentrated and—and
by whom it is handled?—it 1s not
handled by the political forces. It 1s
handled by the bureaucracy. That
has been our experience also. So,
therefore, let those who talk about a
strong centre not think in ter s ot
concentration of more power than is
absolutely essential at a  particular
point of time otherwise it will burst.

Coming to practical suggestions,
there are three areag of Centre-State
relations where they converge. One is
the area of legislative authority. The
second is the area of financia] parti-
cipation. The third is the area of
planning.

Now only a few words about the
legislative authority ang I will go to
the next point. We have got a pro-
vision in the Constitution of sending
the Billg passed by the State Legis-
latures for the consideration of
assent by the President. What is hap-
pening because of this? The Bills are
passed by the elected representalives
of the people there. If the provisions

and

of the Bill are repungnant to the
provisions of the Constitution, are
violative of the vprovisions of the

Constitution, the judiciary is ihere to
look into. Why the interference of the
Executive? When they say the Prosi
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dent’, does it mean the President, the
Government of India or the Union?
Whether the three are gynonymous or
not I do not know.

SHRI BHOLA PASWAN SHASTRI
(Bihar): It means bureaucrats.

SHRI V. B. RAJU: When tne Bill
comes tg the President, it is to the
Centra] executive, to the Central
Cabinet, and the Cabinet means the
Home Minister. Home  Minister is
not king of the Union . . .

SHRI P. RAMAMURTI. Not the
Home Minister but the Home Secre-
tary. According to the provision ail
these Bills are lying in the Secre-
tariat.

SHRI V. B. RAJU: For example
two Bills are lying here, One Bill is
from Maharashtra ‘Employment
Guarantee’ Scheme and another 13il]
is from Bengal about giving benefits
to share croppers.

SHRI P. RAMAMURTI: That has
leen given assent after six months.

SHRI V. B. RAJU; In practice it is
the rule of the Finance Ministry. Even
in normal administration when the
concerned Department sends a pro-
posa]l after the concerned Minister
who has approved it, the examination
begins with the Superintendent of the
Finance Ministry. Then it goes %o
the Assistant Secretaly, and from
Assictant  Secretary to the Deputy
Secretary, Secretary and so on. This
mother-in-law  attitude is most in-
jurious.

SHRI P RAMAMURTHY. What is
this mother-in-law attitude?

SHRI V. B. RAJU: 1 dp not want
to take the time of the House. This
relates to the story of the mother-in-
law and the daughter-in-law. There-
fore, it is unnecessary to reserve the
Bills for consideration of the TUnijcn
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Executive when there is already
remedy provided. It is the executive
of the Centre sitting in judgement

over the legislature of the State. it
is the State Assembly who is
sovereign. As I said earlier, if the
Parliament has adopted any Bill and
if the provisions of the Bill are re-
pugnant to the provisions of the Cong-
titution, there is the judiciary to take
care of it. If anyobdy is interested
to examine it in the Ministry here, let
him go to the State and sit there .

SHRI P.
what?

RAMAMURTHY: For

SHRI V. B. RAJU: There is a ten-
dency here to claim that the Centre
never commits mistakes. Allhough
people sitting here have come from the
States, they assume that they do not
commit any mistakes, only States

commit, according to them.

3 p.m. This suspicious attitude is
wrong. Let us not belitile the
States. Let us give equal treatment.

Then comes the Concurrent List.
Sir, in the Concurrent List, in fact,
most of the entries belong 1o the
State List. Anyhow, they have been
usurped and put in the Concurrent
List. On any item in the Concurrent
List, when both the Centre ang fthe
States have the power to legislate,
the powers of the Centre are para-
mount. That being the case, before
a Bill on a concurrent item is present-
ed here, why not consult the States
also? Will they be dojng anything
wrong by doing .s0? Don’t they like
co-ordination? So my suggestion i3
that on all those pieces of legisiation
which relate to the entries in the Con-
current List, before a Bill is present-
ed here, let the Centre take the opi-
nion of the States so that the opinion
of the States also is presented here. In
fact, I want that the Council of States,
the Rajya Sabha, should evince more
intrest in States’ matters. I would go
to the extent of suggesting a study of
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the working of the American Senate.
All the major appointments, appoint-
mentg of Governors, Ambassadors and
other dignitaries should have the con-
currence of a committee of the Rajya
Sabha or the Rajya Sabha. Thar will
be the healthiest thing. I do not
want to leave the matters into the
hands of the President, an individual
but at the same time I do not want
the President to be merely a rubber
stamp of the Executive on States’
matters. Let him be so in  Union
matters. Let the Union Executive
have full power, 101 per cent power
in Union matters. But in the Siates’
malters, let them be guided by the
wish of the States.
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Then there is the demand lhat a
redistribution in the three lists—Siate
List, Union List and Concurrent List—
should take place with the experience
we have gained so that there wiil be
more elbow-room available for the
States.

Then coming to article 252; under
this article any two States can request
Parliament to make a law on a State
subject. When Parliament makes a
law, the other States, by a resolutiun,
can adopt it, but once they adopt that
piece of legislation or law or eunact-
ment, they are caught; because v/hen-
ever they want to amend il they
cannot do so. Only Parliament can
amend. But it is g State law. It is
only for the sake of convenience that
power was given to Parliament.
Should they come to Parliament to
amend it? This is the difficulty the
State Legislatures are feeling. Now
they will not agree for Parliament to
make any law for them. Therefore,
Sir, article 252 needg a re-examina-
tion. These things do not take away
the power of the Centre, the strength
of the Centre. Strength of the Centre
iz not derived only by mere technical
incorporation of 5 few words here
and there in the Constitution, not by
mere gimmicks. There are other
things—the political situation, co-
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operation of the political parties and
an understanding in the political sys-
tem. Many extra-constitutional things
also must be there so as to give the
necessary status.

Now I come to the important arti-
cle, article 356. I do not think any
other article in the Constitution has
been so misinterpreted and so mis-
used, and so many times as article
356. I do not know whether this fact
has come to the notice of aiul. Ii is
always difficult to remember also be-
cause it happened in such rapid suc-
cesgsion. In these 27 years, President’s
rule in the States has been imposed
51 times. As we know very well, the
introduction of President’s Rule means
converting a federal policy into a
unitary system in the State that is
taken possession of by the Homa
Ministry, without any coup.

SHRI BHOLA PASWAN SHASTRI:
Not by the Home Ministry but by the
Government.

SHRI V. B. RAJU: Which Govern-
ment?

SHRI BHOLA PASWAN SHASTRI:
The point ig that it is not the Home
Ministry.

SHRI V. B, RAJU. I will not go
into that controversy. Fifty-one times
they have done it. And the credit
goes to this Government that :hirieen
times they have done within a period
of 10 months; Thirty-eight timesg by
the Congresg Party Government in a
period of more than 25 years, more
than quarter of a century, and thir-
teen times by the Janata Party Gov-
ernment in a period of 10 months,
and that too at a stretch! In the month
of February, the Acting President
with a stroke of pen dissolved nine
Assemblies and removed nine Minis-
tries . . .

SHRI P. RAMAMURTI: Whose
terms were over according to the
old provisions of the Constitution, but
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whose terms you
tended.

yourself had ex~
(Interruptions).

SHRI V. B. RAJU.; When the 44th
Constitution Amendment Bill comes
up, you may speak on that. The paint
is ...

SHRI PILOO MODY; Having said
that, you should not stress that it was
nine times. That is what he says.

(Interruptions).

SHRI V. B, RAJU: And where is
the mischief? The mischief is in the
use of the words “or otherwise” in
article 356, I do not think the pre-
decessor Government had taken re-
course to or taken shelter wunder:
these words. Now it is a matter cf
fact, which has gone into history, how
this article 356 has been misinter-
preted and misused. I would parti--
cularly stress that the words *“or
otherwise” should be deleted. Arti~
cle 356 needs to be examined care~
fully by all the political parties of
the country.

Sir, there is another article which
has not come into the lime-light. It
is a very interesting article. Every-
body knows about it, but it has not
come into the lime-light, It is arti--
cle 365, Article 365 tells us clearly
that if any executive direction of the
Union Government is not carried out.
by a State or the State refuses to.
carry it out, that State will attract
article 356; it will come under Pre-

sident’s Rule. What an obnoxious
article! It has not become neces-
sary. . . ' (Interruptions) If an

executive flat or an executive order
of the Centre ig not carried out by
a State, 1ts Assembly is  dissolved.
Its ministry is dismissed ang the
President takes it over.

SHRI L. R, NAIK (Karnataka):
That is not applicable to Jammu and
Kashmir. (Interruptions).

SHRI V. B. RAJU: You are right
that it is not applicable to Jammu
and Kashmir, The question is, whem
the executive order goes from the
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«Centre, how are the elected repre-
sentatives of an Assembly responsible?
If the President thinks the Cabinet
ithinks and the Home Ministry thinks
Ahat the governance of a particular
State should be taken over, that State
ds simply taken over, Therefore, we
have realisedq that the fountain-head
of power is the Prime Minister and
{he Cabinet. They are actually treat-
ing this as a unitary system and they
«an do or undo anything, Fortunately,
dhis article has not been invoked. I
congratulate four States for not hav-
ing attracted the attention of the evil
-2ye of the Home Minister. Those
States are: Assam, Maharashtra,
.Meghalaya and Sikkim. These are
the four States which have escaped
4he rigours of President’s Rule in the
past 28 years. I congratulate them
:and I wish they would never come
-into the orbit of the President in the
qmanner that the other States have
sxome. Anyhow. . (Interruptions).
At is an obnoxious article.

As I have said earlier, what do we
-mean by the President, what do we
~mean by the Union Executive? And
twhat is meant by the Government of
“India? In some articles of the Cons-
titution it is mentioned as the Govern-
ment of India, in some others, the
Union, in still others, the President.
“Is there any independent functioning
wof these three institutions or are these
‘three institutions the same? In my
wview the Constitution-makers had
~something in their ming that these
three are distinct institutions, This
mmatter has to be examined. Wherever
the word ‘President’ occurs, shoulq it
be taken as the Government of India?
1s any meaning associated with the
word ‘President?” Wherever the ex-
pression ‘Union  executive’ oceurs,
what does it mean? It is for the juristg
:and for the experts to say whether
4hese three expressions are synony-
mous or whether they have different
‘functions to perform,

Then the next item I come to is the
zesources, the financial resources, Sir,
hp struggle is between responsibilities
and resources. The period of talking
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problems that confront the nation are
rapid economic development and full
employment. Now it is the States
who have to carry the brunt of the
burden, All the troubles we see in
respect of law and order in the States,
in my view, are being caused by the
activities in Delhi. For such tensions
to grow, Delhi is responsible.

Take one item, Delhi considers the
Central Government employees as
superior to the State Government em-
ployees as regards emoluments, One
fine morning they raise the wage
structure of the Central Government
employees, and that creates problems
to the States, The States do not find
resources. There are strikes by the
State Government employees, Delhi
has the advantage of deficit financing,

Delhi actually creates a situation,
making more money flow into the
market. The prices rise, ang the

States have to bear the brunt, Who
are responsible for this? So, tensions
grow in the States for which the
Centre is responsible, In all these
matters, has the Centre at any time
discussed with the States before rais-
ing the emoluments of the einployees?
What difficulties will be created to
the States, you do not consult them,

I would now go to an important
item. The Centre has finished the
Fifth Plan one year ahead, The Five-
Year Plan was converted into a Four-
Year Plan. But planning is for the
whole country. Did the Centre con-
sult the States whether 1t is advisable
to reduce the period of the Plan from
five years to four years? They never
consulted them, In fact the Centre
does not take the trouble of even tele-
phoning them. They are not on for-
mal communication with them just te
say that they are going to do such
and such a thing and to ask for their
views,

The point here is about the re-
sources and the responsibilities. There
is a demand that all the three Lists
and the tax powers should be com-
pletely reviewed. Where there is need
for money, there must be scope and
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power 1o tax or to make a source
yield something. Al] elastic resourc-
es have been kept by the Centre.

The Centre talks about prohibition,
I was just looking to the financial
figures of the States the other day.
Prohibition will affect more than Rs,
500 crores of the States resources an-
nually., The excise revenue of all the
States is more than Rs, 500 crores.
When the Centre talked about prohi-
tion; did it take into consideration
these resources and did it have any
discussions or any talks with the
States about prohibition to be intro-
duced and about not only the loss that
will be sustained in terms of the
States’ revenue but also the employ-
ment or unemployment that it may
create? No. The Centre talks about
replacing the sales tax by excise duty,
If you take away the State excise
duties, if you take away the sales tax,
what is left with the States?

SHRI P. RAMAMURTI: Begging
bowl,

SHRI V., B. RAJU: Yes, begging
bowl. So, ultimately the present
policy would leave the States with
two things, One is the begging bowl.

They will have to come with a begging
bowl to the Centre. They cannot
borrow, The States cannot borrow.
They cannot go in for public borrow-
ing, So they have to come with a
begging bowl here, Ultimately* what
will be left with them? One Year
ago, an effort was made—as I said, I
am not dealing with this subject on
party lines—to cut down the State

List. Education was takep away. All
right, ‘Forests’ were taken away.
There was an effort to take away

<agriculture’ also. Then [ tried to go
into the List to see what will be left
with the States? ‘Burial grounds’
and a begging bowl for revenue re-
ceipts,

SHRI P. RAMAMURTI: But even
for the upkeep of the burial grounds,
You must come to the Centre with a
begging bowl
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SHRI V. B. RAJU: Is it our intem-
tion to convert the States into digni-
fied municipalities? As I said, these
matters cut across party lines, Please
do not consider them from the party
angle at all. After all, a party's name
may change, but the persons are the
same, It makes no difference. The
other day when I was tolq that my
friends in Andhra Pradesh were walk-
ing into the Janata Party. I said
“Don’t worry. They are not walking
alone, They are carrying with them
their struggles also there. Their
quarrels algo they are carrying. In-
stead of quarrelling on this platforin,
in this circus company, they would
do it in that company, It makes no
difference to the country.” So history
repeats itself and parties emulate
other parties. That is all Anyhow,
these financial matters are very im-
portant,.
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Now, take the indebtedness of the
States. The States are getting very
badly indebted, The latest figure is,
as on the 31st March, 1978 the in-
debtendness of the States to the Cen-
tre is Rs. 11,369 crores. It is grow-
ing, because they have no resources
and they have to beg. I was wonder-
ing why the Centre was anxious that
the State Finance Ministers should
run here. They think it is political
control. But there cannot be a more
dangerous situation than this if the
federal authority has some ‘favourit-
es’ in the States, The Union will be
stable only when the federal autho-
rity behaves in an impartial manner,
particularly in financial matters,

When the position of indebtedness
of the States was like this, I tried te
examine what was the pattern of
financial assistance by the Centre teo
the States because the States have ne
elastic resources. There has evea
been an attempf to do away with land
revenue. Some States have already
foregone land revenue on certain um-
economic holdings—below six acres,
five acres and like that. But land re-
venue today may come to about
Rs. 160 or 170 crores for all the States,
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Xt is not a very big revenue, It is not
an elastic revenue like the excise
duty or the customs duty,

SHRI P, RAMAMURITI: It is a
shrinking revenue.

SHRI V., B. RAJU: What is the
Centre doing? (Time bell rings) 1
will take five minutes, The Centre is
doling out in three ways, One is,
sharing of the tax revenue. The
second is, grants under article 275,
which the Finance Commission actual-
ly allocates. The third source is, dis-
cretionary grants on the advice of the
Planning Commission. And the fourth
is Plan loan, as recommended by the
Planning Commission. These are the
four sources, the four channels, the
four streams, through which Central
assistance flows ‘to the States, How
do these work? As we are all aware,
the Finance Commission is a body
created by the Constitution and it is a
very healthy instrument. But the
importance of the Finance Commis-
sion has been taken away by the
emergence of the Planning Commis-
sion. The Planning Commission is a
creature of the Central executive, that
is, the Cabinet: by a Cabinet resolu-
tion, not even by a statute. The word
‘planning’, the entry ‘socio-economic
planning’ we find only in the Concur-
rent List, not anywhere else. I do
not know where else in the Constitu-
tion this term °‘planning’ occurs, The
Central Government has not come
before the Parliament for any statute,
for any law, for the creation of the
Planning Commission, This was
created by the Central Cabin&t. The
Finance Commission is a creature of
the Constitution. Byt it is a temporary
body, whose importance has now
been reduceg to do some arithmetic
of devolution. But the Planning Com-
mission has become a parallel Gov-
ernment, a body which is created only
by the executive. It has no statutory
sanction; it has no constitutional sane-
tion, And it is interfering today not
only in State matters, but even in
local government matters as, for
example, even where latrines have to

Fac
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be constructed. You will remember
those days of community develop-
ment, What happened to Panchayat
Raj? After 11 decades of hard work,
when the Central Government show-
ed a step-motherly feeling, the whole
thing collapsed, because there was no
local initiative, there was no local
enthusiasm. It was sought to be
thrust from the top.

The dichotomy created by the
Planning Commission and the Finance
Commission has to be removed. As I
said, grants are of two types: one
is a grant made by the Finance Com-
mission under Article 275 of the
Constitution, another is a discretionary
grant given on the recommendation-
of the Planning Commission, In the
Year 1978-79, the current year, the
division of grants is like this. Total
grants amount to Rs, 2399 crores, that
is, Rs. 2400 crores. What the Finance
Commission has under its purview is
only Rs. 699 or, say, Rs. 700 crores
out of Rs, 2400 crores, Only Rs. 700
crores is the grant appropriated by
the Finance Commission; the remain-
ing Rs. 1700 crores, that is 70 per
cent, being the discretionary grant by
the Government of India on the ad-
vice of the Planning Commission.
And the Planning Commission is a
quasi-political body whereas the
Finance Commission is a quasi-judicial
body. The Planning Commission is a
quasi political body, it is like a tail
wagging the body,

Then, coming to loans, as I said,
loans are recommended by the
Planning Commission, Through purse-
strings Centre’s effort is to secure a
political control over States, This
should stop. The time has come when
the status and the functions of the
Finance Commission in the light of
the constitutional provisions, have to
be examined, when the status and
the functions of the Planning Com-~
mission also have to be examined. In
my view the Finance Commission
must be made a full-time, permanent,
body, and the Planning Commission
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should be made a statutory body.
Planning must be decentralised. Un-
less we do this, the present state of
affairs cannot be rectified, Planning
has inherent weaknesses; it deve-
lops  centralisation, and all the
troubles that have arisen and many
of the tensions that have developed,
are due 1o the method and manner in
which the Planning Commission is
functioning,

In the end I would just say one
ward, Recently one of our eminent
jurists, Dr. L. M. Singhvi, has said
like this, and I think that will sum

up the whole thing:

“Those advocates of autonomy,
who view India as a federal conglo-
merate of many nation-States as
well as those adherents of uniform

unity, who ‘-envision a monolithic
State which denies our variegated
pluralism and its sensitiveness,
would equally, if unwittingly, pro-
mote dissension, disharmony, disin-
tegration in our national life

Therefore, let us avoid the two ex-
tremes, As I saig earlier, to achieve
the objectives of national unity, poli-
tical stability, economic growth, de-
fence capability and social justice—
these five objectives to be achieved—
what are improvements we have fo
bring about in the Constitutional
framework? What are the changes
we have to make in the functioning of
the Government of India? How can
we bring about harmonious relations
particularly in the five fields I have
mentioneg earlier? For this purpose
I want a Parliamentary Committee to
be constituted and its report should
bs made available within six months
to the House . . .

AN HON, MEMBER: Four months.

SHRI V. B. RAJU: There is an
amendment, I am not rigid about it
Tt is not a question of four months or
It is a question of Par-
liament being seized of it. 1 may
warn the Government that if the Par-
liament is not allowed to be seized of
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it, they will be unnecessarily allow;
the atmosphere of this country to
polluted because the people will tk
go out of their track to use ot
methods to bring pressure on ¢
Government of India.

The question was proposed,

SHRI N, G, RANGA (Andh
Pradesh): Sir, I beg to move:

“That in the Resolution,-—

(i) in line 11, the word ’Legi
lative’ be deleted; and

(ii) in line 15, for the word
'six months’ the words ‘one yeal
be substituted.” :

The question was proposed.

=t Fygmen Ty aiga (Fra-fastod)
Ay o, = O 7 91 gearq 3w
T ¥ g 9w e & sAE ¥ awiw
ey ¥ faw agr gwr § 1 @af O @iF
2u g wdy Ay & wg 0% I AE
AEAT §, R I T Fagry WS § A
g9l a9 § gAR HEY uF qEdiL
T F@r g & ST s ATy wIEs
SURH THAT FAITFE 89 30 4T A@T
F GAAZT, | AHT, 121 T 154¥ ®ETH
S HTIET F1 A AGT I IF AR
fgrgeara & maedE fawrdy Y gHa
1) FF I TG F Wy qHEEr
fopa 17 gt 1 g Fsi R #
TTH A F THA IAET G ALET AT ATh
e faar | adwir Fangat fo A
q WATHY &1 FHAA &1 A8 77 T fear
L TEATA FUQ F]T @A g1 74T |
TF AT &g S9H =1 FT W AfxA gHwHT
g WA HATeT| 7 g HLAT 1 Forgeamd
T TET 1 3ET ST ST A gEhE
FAAIERN & 97 I3 TF §A1T FAIATE,
AT F LAA A 8 | qTAT FT gFEA
FRATC §E AV AT 4T IS AT, AT
I, 9 AT T SFT FHRT ST A
qY qF TATHT FT SIAFATAT 1 TE &
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[ fawseae ar aiEn]
T ug wErE WA gHwa F ALY
I T3 S®E § agr gaT og o agl
! 2w qars ggad sasie W& 59
w71 g% % 2w I e ) @ @
™\ 1 Fg W wES F foo 0w nAEw
F1T GRATAT FT 1Y T GFATE )

TS TN HGT faws 40-50 a9
FT QRO 9T AR S a1 gw ared
fre qig & gAIT 391 W Sirfa g 8, wieT
F7 &, aoevaTia® G5amE 8, gias daaE
g1 39 AU NIWED F 9% 9F g9 3¢
qEr AITH 211 g & s qrad
37 63l @ gre s w@r g fife-
oz Fedie gady ofus § s 3w &
=77 {02 37 F1 0FQr & qi | fadismT
F w1 &1 29 AW &7 fmewg giar g
GHY T AT 3@—-ATHAT gHoT TS|
Y 8t FfFw oF qar wgy S fTEe,
ST AT &1 TAAIHT OF 5 F7 a9
T qur aeq wizifege gor fF fame
7 FEAC T wAw F fear wqv | gA=T
fagre i< Igrar, www gAt, - fagre
| =i g wsw § s wer fage &
gW e F Agt @ | gErar T aem
A UFHEI F 3YAI0 N WYY 3@
qTq ST FT G qF ST yiw  dad
facza  sgamar 91 #wwst § HE afgy
AT T &1 T8 R AT HAN v |
FT AL 1w T, g w=T gy |
w7 1% qifRadrg AT wreg 930 AT
n& mafgar 2z &

SHRI P. RAMAMURTI: Tamil
Nadu, Andhra, Kerala, part of Kar-
nataka.

ot fargen<ary wisa -, . AfE
F1 EIUS AT, AW ¥ 98 qazT {7 oF
SHISHY, gIfaeq FT AIFST 1T qI%
g Tt Qe 7Y TR g A S A
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fa@T & ToMTZTAC | JGA 3@T ATVET-
g3ar ¥ faaar sica, ufseea 7 @iwa
AT FT AFTEAT AT IFHT R IATT
FIFET 9397 F1 WAGAT 937 | A9 J@T F
AR X ST AT TF € agl
Tg TFT | SR gl feaw wanr o9
d HETUST § qAT W | WF WW @
wig fm awfmds Famamat @
g f5 & warose & oW gr AR €
3T F AEY EAT A | Ay afefeafy
T 2 ST R FY OFAT F FgA Y
ey off JTS F JOFQ AT JT FATI g1
w1 g FT atg A fF 99 91
& oF aga  asr qufgg g4 ar s@
qERIS S fag gEed F ¥
fqTFr nawwE aW 4, 57 F 95n
fufaeer wamwm ¥ 7T A R 96T F7
Algedd & |19 JiY FL TaodT & g™ H
g g ¥, ww owE F fged @ m—
WS GSTE HAw,  fgRrEA gQw wew,
gfagror qawr 1 &1 mTw fow T &y
qE AT €, EW WEAIT § A TTHYT Y
IS I AR H FRIET o 7 H 0790
FNSTIENR WIS Ffer g1 @ g
weR 90 F TFS g1 AW, fagre F w
gl s |

[The Vice-Chairman (Shri U. K. Lak-
shmana GOwda) in the Chair].

SRTIAIMATFSEIwM L 1 affeafy
oy ¢ fr mwe fefafes 254, wg s
GUT FTA KT SIHT &7 ATIAT HT T A
wr dr e oEr affeafq om awdt
g o sw 3w H FgT AT TFT i, gl O
fagua gy, @@ &g g1 ast au-Tg
FTFM § AT (AEEHTIT T 5T JTF &7
9% ME F |FAT & 1| fogror guig
ATHY AT &6 § | 9w ar ag fwogw
T W I TFAT F FATSIT X §,
AT | AW FT ST OAEST gHAT
ag Agq @AT AMET | qgeT St
@A g AR W Y A PR,
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TE TE 95 &1 faqFTaeg § OF ara
FET 4T | IR gg Fg1 A1 {7 3T ;0w
I wET B? m A ¥ aredd o
37gIA AAQT & o7 fF o Iwarg g 7
T I Fo A=Al g AN
AN F IqAFT a8 § ST, — FIT AT
QAL FATAT & AT FA0 AT AITT F @A
AL AT Tl T TZ AT ANTIHT TS
FT a9 HIAT & 7 WAL A qEFS
& q1 w(a ovwEd Al § ) W UM uF
qEY ST ATAT AV g § IAFT A wrd
Fr AE GAAT & 7 WAL T I4AF
& AT H(T INGFT AT E | TV 4G UF FHIET
g 1w wfag 7 oF naar Far ot
gn WITT Wial FT 54 I1qT g AHT FaT
AT FIAT AT ATGT H7 997 f7q §
ST2 T EIE ! AL, ATIT qRT WA
&1 faer ¥ 578 TET S W& | FAT HATIF
fea & & wrar fawsrarT 7gf g, v
g feq § da7g "rar faasarT 9@
&, Far o & fra & o ¢ wrar faumem
Tg? mwemmy fra § 3z fguswm
2 AT ATTF faa & 7T AILT WAt A&l 2
qaT wregw T2ar g v o s g A
1907 ¥ &3, agy |19 a1 w1 AT
G A FT R E T AfFT I9F 77,
Sq AW ATwE ZA(, a1 g7 F 2ar fx
a1 AT I K ATW@  ATET
F o3AAT AaEa wd & fSaEr
f& w77 ;AT gAEl  FwEAEH|
# gfe gzw & fauswe g
o wa v ag fausam @
T aF g Aqar Fr o AwEd g
A & owmg & oAdr & 4 &r
aq/@ AT WG § | gAA  uE
g oww T 2w F fFw q@ ¥ uy
FH ZAT | A7 8¢ QAT qLT AGF FI1
& #ve AT ug g 5 & w1 gw 1 faa
qeg § &7 F@r =rfae | qyd A AT
7z & % g0 wge w5 gw w@ W
F1 qrd ®OAHAT AL AT | W

|
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AN T qFAT S | R T 0T 5T
FZAIT FT | KIS GE A0 3,7 g0
38 g4 9a g | afwe =fw gmi ogr
qga &7 uifzat § Tafag og i@ i are
FaT AT & W 7 | i fedr G
SEY I & Hew WAl 7, dWd ¥
qew AdT A, qEAdT T ¥ qen qdl
A, AAAAIE F qew AAT T QX GERET
T {F g0\ qem At F1 W &T
ar=ar Az % @ F ¥ F ww
30 q+q7d EA ANGT AT TF ARA
9 T AT ALY | &&T a@ T80 8r
HeT | 999 «@ § g Il 9 a|
F F AL G AE gRT AT
T TH0 U A1 F w1 % wfeendiz
F 9917 9 wg AG G A1 9K {anas
Fo aEgla arg gar | U FT Te
wgwen g 1 s (&gl =t e
awfa ot 7 4 H2T 7 @H w1 AT
afgx frag sifcd zm a1 w1 /Y
U Fga geT amun faar 91 g
IR dga AwqdT ¥ T A9 F @l
g7 fF w@zd & weaw ¥ SO & #v
FAGr< g1 ag HAr g1 A fawy 4T
TF TEAM AT FfEq | o ai T
FER(C F4A0 g (fRa 58 § 1Ay TrenT
sie giAr Fifgq | a1 K 28 g W g
o s ST & geqrd &1 AT gEWA AT E
36 F1 § gaadr g & garcF am
AT T AT AT FT TH A FT
do & ag FET § FETC A AT
FET % a8 30 INT T @ (F T
< FE F A1 | anr afeAiza suora
ZYET & 1 AT FFAZHT AT E WY I BT
gH FY gd & 9%d § | UAl F§ g%
uF |qrsii fAwa gwar € & Siw v
afqeitz 90 F¢ 1 B F1 3N K A=A
g, Fgd | ITwl F WL S oAArF
TR F1 wHIGE fEEr o g gou
arst gAR T agm AEgfAm @ W € v
doF ggfwa &1 7% § | TF S 9r
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[+ fasqege 919 widg) !
St it St wEL F@ G 6 o quw &
AR FEy & owww gHwal O
Fo fagre & am aga ¢ & fage
fazifeat w0 8 | a1 ¢ A wHHAT
w1 #1< {agre fagrfedt 7 g a1 mfat
e | #1g | IEN FF 99 & qET
a1 f& wifat vz are fF a0 g ar
FH &1 W Z9 U @ AT fagre 7t
gan fov W & & 3H FOAT EH U
T | T 2] AEAET ¥ gad ger
=iy, greay ger g« wa stHa
gaeay AT HgAT q A OAS AT
T MY faare w30 47 B §9aar g
fo 1€ ot swraarer Qur @@ gwm
Fe st =i & ara 5y gfast #1
AFGM 9T, WO T AT S 7L
39 & 93W F7 g FA @ | aEl
T FE cufaq g G AT 1l
¥ gagar g fa v § oF quam &0
<reql faga gaar g 1 fqwaer =gy
wWiT OF alg Alg 7 vr faawaar
=(fge, awy &1 qwar WEasl =g,
frare 1 awar fagaqr =ifge o
fyr e fAwma ¢ gq uF T4
¢ YgT aFq § WX Ty & AT QAT
asigiet gy A1 &% & fw faw & s’w
arsl #1 AT BIEET F1 AT T AT AT
wraad § 97 & gfte g1 85 =1 F
€Y ug yag a¥ v ag vawl ¥ 9i@
A Fwered BT WG R W g | Al
wreae, g 9T ag g & ag qraar
4 Gar g€ | Far % o o 7 @7
Fiedagmd Y owaF wd GEr g,
AT 98] Tl &, gATT wedl qret
Frczw Qar €, 959 & 93901 § 97 5@
FTRIR g, Feg § guily 7€l 7 §FTE,
Tai g0 arEl ® AR g, a7 9@
Sfr GFr 9, 72 N a7 T 91 71T
waot & gat geF1¢ AT, 7 g9 F1 39
T ¥ F9 w=Ar =g 5 ofaw ¥
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F% W9IT FT B T2 B FR AW
AT FT qh I FT AT A G F
AT &1 AAFAT F T 37 FT FeAT F 1
FFEEEIIT FT g 7gd faeam ¥
TS ST F FAR ww @ oA
T aTE § FreEleqor & fF ot 37 §
aTgF g qFAT & | 97 9¥ g9 fauAr
F A5 § | AIfER 727 ¥ Fiedrgaaa
UHEHE 1T § AT gL qHSHIA WY
gram aFT § fFemaR g &
feoroma #1 awqa F77 F fag, 97 7
wrfaes 939 & & @y, aE7 &
fgat &1 Tar & fag F19 F7 41 gy
qard o e & & o wwigd @ AR
wed A a5Ed @ | a1 § auaar g
& 3@ ox g faar s 7 #ix
G T G A St F geqm9 F7 AT
g W g e & SR 37w
F1 & ¥ g9 uF oot orfaariz £ 93
FaE 5 9 o6 wEN § AT fgie
q 2 AT ST 3q ST W gaER
IS T HHIHT [AT, AT HEW
JTCF 1A FT 717 &, Foraer steat & ey
g 9% FitT ag 989 o § fw fgar
qEEAT AT 39 agq & IaAr &r
qenfrat dar g1 awdr § | g|ieEg
3§ GE-9A9 FT W A TEG
93 o1 QET FHET F qrfeatie & g
F 1T A a1 gFaew §, wfufaces
g, ST ST TG FX qFT &, i
FT Hd & A AR wfgT F F
ITH qATE-AAfAT F QI UF JOEIST
g 9F @ aFd § S 3w & feg
SR ERIT | AIAATT  SUEWRTE
agred, & g7 weal & qry Ay U A
T qWEIST FT GAAT FATE |
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St ST T AR STANTEET
wgied, & q9 § q997 S AE 7 479917
FIAT § FMF o a1 39 F Hqeex
w1 afvadT wmn fyasr a9g & gar
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TS AE FEFR Y w, @y
faram #< * fau Frer agg 375 fa=r
WX 99 dfqam F gvaed S g
§ @1® 2528, 356 & IT 365 &,
T F qF Ul F qigFr aT wfasmaor
FAT § a1 721 | ffeg &9 & F7 9%
fagg & Sasr @9 &1 gy foar,
zafay af@aT 71 T S F gears
ST HT Fre-are F AT F | g Tror oY
F A= § 9 AT W FFET 6 w@e
IR 1 Ferr dEifafer § 1 fag
S AT 3w § "faqr FAmam w4r 4,
TEFT AT &Y g, 98 qAeaF g, g
Wd UFHE § |

st qto TWATE : IFW FIT AL |

SHRI V. B. RAJU: I said about
those who talk of Akhand Bharat in
the concept of. . .

1 e TE WaEl ;. JEue
VT FT FeqdAT WHIAEF . . .

He joined together Akhand Bharat
and monolithic, I stand corrected.

A gfaaE g AT T TET
e 1T 9wt BT S HAMHE g,
zagl 1 78 g (&% foa afogfas
aftfeafs ® wad *1 ag gm0 @FT
T 41, TG GHT THA W UF gr
qrET & Aeaa Aar ar | w6t ar fafew
fegwaia fsiasT gn #24, 981 1 oraq
AT weafTm §HIT F g ¥ A av |
g meft o frgradt &0 T fSawr
FEA &, A&7 TG [EHA FAGT 9T |
zafag & (Aae FL /T K1 JF T S0
#r gfee & =0 qATHF TEC Q@ |
frg SRl WEAl OFTEF g, SEET
g AT AT, gAd aegreafa
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# o FAW gHC 8, 9 THEAT gioT
EACE |\ 397 T FB ALY & 1 feawy
g Fa Y g9 T4 T §, a8 Tgi &Y
& #ife wadier ST T FAr, Tg
13 TreAY &0, 902 § UF-UF o faar
TAT | IR HIAT AFT FEF AT I
fieg adr g&, AT wiww wgge qraw
5% #eq &, a8 €2Iq F I Ei | 78
agr @&y & 1 agt fawr wgy € A9
nfra-tfagge @, = 3w fav fa
=T | TEFT FOOT I g % a0 o
799 §, IAFT AFT TZ AT ¢ |
It is with the Centre. When we talk
about our own countiry, India or
Bharat, that is not merely a geogra-
phical expression. It ig a living en-
tity with a distinct spiritual persona-
lity.
ol oSt 1 wST AT FE &
el FT WG @ FW § A1 9«
48 @gy fF ux §f T F Faq
TAT-AA Haqd § | & qRX UF
ga ¥ meada, UFERE FA A
HawE a9 g¢ § | §§ Ag HAGIT
=AM 1 gH Fg w4 & (v ag
g€ € § 400 | qqq § fagy
30 Wi & CAT W&T IA30 FrAT

1957 § @F % 9g7 ¥ W
wq ATFaEl FEafae @ g
L Q1A F OA]I Fo g4l
afsfesfa @0 faatr gar foad 3=
T gAY FT F w9 ¥ 9gA qE H
TSA & WET & THreq fFwar oo
T A9 ¥ 98 FX J ST F R
d S wF wfgw Fw fear ooy
Fg 1967 mic AW § ST To-
FOAEI TR AE av... |

St dto Trmia : 9% 9g 1953
§ 4T & o gy §
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Y ST T T A AT 1956
# s & oar 1967 F TF UF
wmfas arfe dvwdEr g
TS TRAT T U 1 Awg § FF AL
AT & GrEY Fa Vgl W § U7
TR T T | A, AEH T A A
aTe FEI 8 98 1967 H Y T5q AWT H
TS W FeE AL AT & FEadl Al
@G HT HET TF AEET TEOT,
ST s W Gigs F fear §, qav
T WAT AT | TH 9T qgQ F FAA
Fe (7 T WeAT +Y oAy VA S A0
Fagr fr ;g oy odr gadm fEn
T SET AT § il THT FIS eFEdT
¥ qedldl w3T & FEEA AIGA
g g.v |

He then did ot really understand the
ramifications that are inherent ip this
articlg 356.

al 1975 7 gmisls AT AT
7 off Tw a6 #7 gEEn 8 g0 Ay
TN GEUT F A Fw R AT
F TG F ART ARG T AT
mawgEdr wg g ey U wigg §
qger Far f5ar € & SRl 365 9137 47
TH AR HUS W AL WIAT 47 {3 54
el w-wEn fewr gor & o e
1975 & gmfa gare wanT § of
sw O @F agl fe :1 o feafa
Gar @@ g2 (w fiawr o &3 A
AT & &¥a7Y H1 @ Afgard &
qfxada (&A1 wiw | Fw 7T TSt &
mfasiTi #7 Tocz egrent & 7€ §,
gafac zad ¢ of@dT w4 #
e gurEtTE ggre W &
1975 ¥ WY wge@ w1 T 1 ou
FIT  WIF TAAr GHIC FFOH
oA FOSUTEE Ag WIS {RY
¥ SR T Aqr g
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At A @ A (HEIUE)
AGH FTT § A |Er AT ARG

st Wiew arma fag (fer)
A asEt A wHGEE gy g fewiuy
FC IT F, FA AW AEAT 7

W FARE VI AW 1977
¥ o@T A& & AW & a1
ag S oww oA| @i g, 0" a9
HiES F oA OHTFED FE FATEAT
g f& amare aeat & afaard
T AR &M TE @ g L UF Al
wemifafs o TH, Fo FT TG
q, O NGHGAT HEF AT GF
¥ #fe dwe Al 99 A aw
¥ zufan s o adr =@ oAl
g Al 3FF TS 9F 7@ 9W-¥ o
wanmfa =wgiEa, ga Her A A%
wFd 1 o gfgare  SEm-aTREIe
# oag g f& zwwr waw gfaae
g1 gwm¥ dfgam & @ 370
g fsiu¥ mdfim oF @mA @F war
F uf@ @R & @ SERl a@wr
am @@ F  fac fRC wia
FAT Seq § W WIS @ NPT
g ¥Y ¥ ¢ g @ g & 370
F wag St afawee seErE
FT g A gC WIW & R S
F U Wgd @ @ F fa
WG | ¥lo UHo Fo d FATW
@2 @ Fm w1 # agar
7 ...

Y dio wHAfa : @ At B
fear &

s WA UF i : §oau-
g ot & W1 wEAr WEw g
ff uaq qw F1 fa=re war aifgg
fF ¢ s aw 2 w uw &w
& o gt awgfa wiew v
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siify @y a0 wee FegEduE #
fegmam & a1 gFAT el
w8, a T i

India is a multi-racial,
gious, multi-national State.

multi-rel.

SHR; P. RAMAMURTI. vyou don’t
put words intg our mouth. We said
a multi-national State.

SHRI JAGANNATH RAQ JOSHI:
My important point is multi-national
State.

SHR]1 P. RAMAMURTI: You don’t
talk of integration. When you are
already a nation, why do you talk of
integration?

SHRI JAGANNATH RAQO JOSHI:
I am gaying that whenever the CPM
people refer tg it, they speak ip terms
of a multi-natiohal State.

we
It is 3 multi-national

SHRI P. RAMAMURTI: Yes,
stand by that.
State,

FUAE TE W 2 HyAa-
SA IR UTCN Er U &g
ity WM FE § AV §7 EH TH
HETT 9¢ FEAFC AT 9% FQ@
t a1 B¢ ug may & @Al T8
g 9 @A § owar § | ifw
if you vyield t5 an inch, pec
ple (demand something  more,.
A @ qE AT Srw F@wEr | #fE
zAd fA9e ¥ HAET 4y I OF
I g &Y A4r | sighsgr weal
& fac =#= zfawic F afsgo
I AT OFTRT R AT T HidF
ds =7 fa=re fwur siar g1 w4l
f& s wae ww oafa &1 @

=1
aqr g

FEEC FET AR & 1 zOH
freare #cft § a5 wEF w7

o0 & wfem =gt @t § ? @@
wfgkr %% H g1 ¢, SHar § ger
£

|
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1t ig the people who give the strength,
whether it is a panchayat or a Par.
liament. The real strength behind the
country is the people.

sagi A ufaw & Afaawm H O3
eafag waar & afgfafent & awmaw
foaer gq xEd g ‘wefsw @@
g wfaq sagc &1 9y )
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SHRI P. RAMAMURT]: Shri Krish-
naswami Iyer was the representative
of the people. The Constituent
Assembly people were elected by the
people of India.

SHRI JAGANNATH RAO JOSHI:
But that was gdopted by the Parlia-
ment and that Constitution is stil}
continuing.

simar Afa®we T g ded w1
7w FAwdr g wilwwede & afafahr
ag =M 2 1 Ay ofdE S g
g g Ffzw g1 & S s Wy
% gIY E A HT @T AT w@F
UF gey " FET 2@ g o1 W
fedt it & fGew a% ¥ 9gRm

4T ar WEAT " SUUAT b gre .
F Z S
st d@to afo TN : : TE @AW

g wie fad 3 F Fwr wQwEw
g wuM @ fw adx ™
w© |

st TR T oSy o GEr &Y
wfag w1 g ag Wik fadfza
T¢ ¥ g9y EFW @ #ifed dEed
qF  SET W

=t @aem ded (fare) -
T ST T HET g fF oww Awaw
gt gl WU 1 7O} FIW w@r
w I faar g § WOk wm
FI| LAFT Fgd ¥ HI9q AG & -
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st S T A o #
qrgar § fF wR gsw & Ay
gy | # FAWAT § U {ET AG
F37 fF w9 ggw g A feesdy
¥ faqerd oy off I8 FE 9
FT AT | TF T ATF FIH FAT
gqr 1 & ot JE ar ¥R At
Afggr A T

oft STw gt ¢ TEr AW
WY FX W E

St STy T AW GATIAT AT
g WA § wfgwR 37 #r gfe
¥ HurE WEAT ST FT weqHar &
©.gF FAS SV | ZE  GHG gATIGl
w1 fadta  gfaam, FuqrfasT
#T g arfawr w1 qfas
SfFIT ITT q&r 8 |

Re Appointment of [ RAJYA SABHA ] o Parliamentary 152

Committee
qIaraT gar § s e & omfy-
F1T w1 fawsrar grfed g9
T AT AR 1

v

= dto wwafa : Fgr fear § 7

St ST TR SRy ST AT
foor or SroE @ osEr & W
R EH FW | ¥ g A § %
SECI A A P ED CE I
¥ g, Sar T WET T FE
fe &Y, @@ @9 § &% I wfywrr
FT OGERTEAW AT § 1 ST W_W
CEC O | BT € qate
X & M | AT SEar g
f& sy 77 & Fa= 41 7g wA-
fr s @1 1 78 wmrafaw ama
feafs & @@ W@ gw 4
g sa & faed wmw o qATE

SHRI K. K. MADHAVAN (Ke- ¥ 3ggv W12, fa'ﬁﬂ, CfETW, fa#r-
-rala); Sir, I ri n a point of order. .
) e Om A P U aq s, faelt iR afamm s

Are we discussing the Panchayati .
Raj or gre we discussing the Centre- g as T HF FT gfafafy 9T

. State relations?

s SR TE SNEY o TIEH
#Y AT Fg & fF 91 sew samar
gfgFTdl F AT FG & F TG
o afeqae & e mfaswd @
WEr ST TGr FG | FarfaET
F 10-12 @ § IAT A g,
TErrefast  @@ied #T & AR
gEEAl & qA1T AEN gy ) HAar
F grg & mfgwk I w1 gt
ATAT & | g ST AR F72 FT g5
T 1 FF A U AT WAFIT
fror #IX 73 TER qF A I
g &F T
“The blood should pot clot there.
Sy §g R F Heaid g@q FT
g gar & AR fer mx

FT @ mwr ar gE fafs ow
agt &1 St FR ff F @F -
fafy g 7@ wW wE of ) ey
st gfte & ST @I FToFar
¥ wgar sfag T oar 1 oam @
grg #1 o Swa & fF ogodr |
FIT 7 o o THo Fo FT FWER
F QEFT UF WG FT HGRT
AT gH ¥ 9B & §ATE  FT
fagr qr, fAeg A3 TEroOFWAT
ar 1 ¥fwa sw o@wa #r affexfa
o fyew g Fr aftfeafy &
FST FAT § | WA IT TUSHT AT
R F1 AATT FIG &l aR 9%
AT FLET |

= AT FHY 0 WU FATE
¥ or frar g7
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U G T 1 S o © S it
We referred the matter to the people
to elect a popular government.

gAY TS S @gl 9T a3 gg ¥ |
IgR Tar gem fF feex  feay
HEWST & A AW Wi Ay
fo agt F g F1 ageg fear
S, Wiy 9IW & A AW omE o
fs =at  #1 T N Fakd
fear s, @fFr agt #r gl
Fl ageq gl fFar war | gwd
faqeft =t &0 g fear g
wg wwd § fF #Atles & gt
& f@ad wwE & Wl &
S @ F fqT FET gran
FAAT MET AT [EF WS &MY
QT 1 ERIT F1 Fgieq fwam o,
feg &t 7T F am sg AT
g1 WT ay ;LT Ewr §owM
w§ A1 A% g H AGr g #7
& T 0 # wAar agar g fw
Fqr gAT wg fader @ F @y
@l =aagrT Gear & § gwaar
g & uw «ft Sagw gar wdi gm
fsa § Fqwma quet Aqeww &
grA faar g 1w Agws &
IR FI & A Afswe | § gu-
ai g & wgruss &1 maw ggr
I5T AT 1 agt 98 W A
& gag W weA fwar war ogr
AFE AT H WG g G IST AT
AR TUM WAl ST 7 T wredy
§ #g 5 gad ag & weame
w1 &5 fagmw A fzar @ 0 sa
FGE F AT AT TFIZ E M
g1 TS9N § FAR wisfag s
S gEAT W T A G
gam & fag mwfay fear war
¥ ag adt #gar &  gw wwdy
g FW 1 g 9@
g & g faQel @aw @
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We have to run 5 democracy here,.
not a particular party’s government
and on the porms ang traditions estab-
lished during the last 30 years. .

ST T FF F @ISl F TR OH
afs #r§ 979 g1 q FART TA T
& faq mist W1 g wETT H&v
dmz £ § =afFawg &1 & =q
FR W FEdd FW F oo 9
T ogurdt T 7 °g «3r §
gfqa T HAU AT HEW AT
Tga & & USAt § 6T Sl oo
TGl F OWRT  FEE gIEI &
s wefes gfasm § sasr gl
¥ fac defeaw faamifedr @@
gdl g8 & 1 TN wwT  § WS
F geeAr & fag  @d gRAET
wE FAr gg & e s &
¥l KIS qATH qar g1 oAl Sad
ggg H FEE@ G AN OAr
foarzrl @ Wt & 1 saar qidf
N gk 7 ag fagr frar @
fs gfwa =z &1 Al & AT
sy g Fr wgafy & & Sl
S | Wy gew # fYey A
Sq WL gEA FET a1 FET
FFIT F1 59 Fid & (A WA =AT
A 7§ fF I agr ¢ FA AL
G | whew Wk wem HEC ST
F wreAly 9 aar fear fEo&Ar
Faqq A AT YW Fr I
F wiEAsy &3 T 0 AAT St )
T AR HI AT HEFL T
§ g 9Te IedAad Adt FOUW A_T
Y Ty owwadl gE 41 TR
3zM@T. ..
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st o TRATR : A AT H
TW qAF wAw ag A8 § fF JA
qrfy A T A TA AT W
gerdw fear § an gA gt A
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HF g 4§ TR faar g
gm ogg waa F fw siwar ardf
F WX q I AWAT H I
qaE ¥ muw fwar § 0 afww ger
wmA gae ag & v g «@faars
A A 3 TAC A LT E, ST
garam  fwar st mwar g AT
UG AL R ET S L
@Y wEwH( §, g WAl gHY ATAA

&

Y SAA T JE o W OGE
& za arg 9 famre &v W g
& z@ waTT # W "W gER
d@fagr 7 g SA&T FEOAW 4§,
g9 gfte & gn A7 ®aw F1 A
W AT wIATEEIE &y =T

[ RAJYA SABHA ]

a Parliamentary
Committee

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): You
can take another two minutes,
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SHRI P. RAMAMURTI. Please take
into account the interruptions also.
Y ST T JvEy o J¥ AT
stgl SfaErE F1 AT AT FF
HN YT § g uE FE T | EW iy
g § B oEr symear @4 5 A
AT g7 S "iawre v g1, FE F av
USY H qr g Todr gax I+ *1, WG
ag fear &7 F1 g1, qreqdl @ AT
gT ui dawy @ &1 g1, s mfy-
FAT Fr gHA, IAF WEFR F#1 nfq-
TH A FL HF | QH[ TR [AYR
H-SAE gl wAdr 39% (RT3 %%
fa=re & awar g fasg o1 T Sy
FTANTE, TS ST H TITHIHAD ZC.

The demand for g review of the
Centre-State  relations is not ...
(Interruptions)

& g&dl g al sawl gEIAm w5 gr
. Bvep Article 355 can be taken undue
advantage of because it can be declar-
ed from the top that law and order

|
l
|
( ) P
- situation has completely broken and so | SHRI V. B. RAJU:. Don't associate

myself with ghri Sheikh Abdullah and
others. Whatever I have said is on
non-party lines. It is an objective
analysis of the gituation.

we request the Governor to dismiss.
Any Article can be taken advantage
- of; why only Articles 356 or 355 etc.?

SHRI JAGANNATHRAO JOSHI: I
know it., I am very very clear in my
mind,

SHR] K. K. MADHAVAN: May I
know how much time you are allott-
ing to each Member?

A g # *gr) gg gufad a0y
& wg sy wiar ar @V } guey 13 iy
fas &\ 7o win & 6 wsdfaw fa=ne
surgr g, afveag zax fa mas A
{war & afasre &1 afewaor f&wr T
g ufs ug AT A AN E 1 2y
fad s W7 Fr qer qd §5 w7
bWt gl & Wi fasiT w1 gawr ¥
T ¥z AT Tdaar ¥ fo 3o wfuwre
TN FEIAMT FEF g Wl 2

THE VICE-CHIRMAN (SHRI U. K.
LAKSHMANA GOWDA). Mr. Ma-
dhavan, 1 am watching the time. I
am giving sround {5 minutes. That is
the stipulatey time for the private
Members. 1 have already rung the
Dell. In another two minutes he will
finish.

4 PV

' SHRI JAGANNATHRAO JOSHI: |
Much of my time has been takep away .:
"By interruptions. As a gentleman, I
yielded to Mr. Ramamurti ang Mr. |
"Raju, What can I do? |

O | UG ST AT AT F AT
g 1T AL 4T W IR FgA ¥ qd
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BT Y | FAT AT FT AT A
wgnrg Aadr adT §, Y 9T HT
F HFHE WY IHET W aw g AT
Yy g3 IR &1 aEr afeAreyt
ZWr &1y udr feafe wosRw yoae
Fr fav mreyaEr SUOE SuET
ErEAR wArad, fad qIF F T
gH a4d £1 F1 ¥ merrar Al
g THT wg=d Y1 gY WA g A1 eAE
fd &z H@HIT FT TAM FN HERFT
FaAr wifge | it § 78 7oA g
fof wg W wgs+ Qo QT € 9 IR
F &1 asrg & Y &) 3w faony & o
FrHEAHA QHAS Sigi-wigdl & IHAT BT
F v & (AT B TH THT O HSHAT
F AT & fod & v 1 e
& Fex ar o i § ag d ol
yg & AT «rat F 1 Hfwd ows amow
AT g g W) 9y fw wer uer o
fus & qawyr fa =, gaE, 7847,
AT HT WA W F HEL G | G
Aot [ wifa, avan, 79, HETRI, WH-
T, G-I &8 a0 F1 Pas sy =
g o wd aog T fafasad 8 59 A
F7 AY H FaC g¥ HT OF &1 AT
Agt afew wrae wrw & §) T A
Fot ¥ s H a1 54 yuy 41 ¥ A5 (
af @yt frur wur w7 qer W fE
E M ¥ g g fET my wEr
1 A Hyagl fn dEr W i
AT HEY , U AT H ATHA HITE
fam quow & g f5:

FAT 4 HAREY,
fygwirdvda zfiqore )

FIAY RAATH
MY 4 "IV (1

gt fa fewaa & aferm &7 @
feear =itv Aq7 & IqT F0 AT e,
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wug wifa, wil, 79, d@vwiy wa-aga
F AT ¥ HT gA UF IW, OF UE,
QA TRC F TR 'Y T @, &S
T HEl & & HTHT q 1T gHR
fFEH BT ARITHT & OHAMIT
A TSAT & d¥9 § g g7 7 3,
T FHF EAIET 3H QFAT FT W HIT
TGN H &L, 39 3T < 4 ogw wIT
¥ 13 ¢ sl gara, eawd, framy
g, FHH g9 Fd & fad duww §1°
Hiwd WS AT MYFC KT & ¢ SHIET
wsiAfas &1 ufe THET uF FIT gw
AT 3T AT U 3N T HWL OF GHIT
AT WA Q41 N ) g, faas,
TR WY quifaez Free qiagl i
gAY FErar (AT | g § 3H WO
& fa7rg awar g1 (&g 39d wra &y
9 UK AT F7 AT wEAr g v fey
939 F INT FlAAHW A 2T, TH WIFAT
R ¥e1 397 g\ wigi-oigr Qur A1
gH uig 7 95 3T fawiT ¥ g3y §
AT T qA4T FT 3 MEAHT 6T &1
g & & gz ds a7 faarcad & fagx
AYIT F, 3HET miwe ¥ faur g
" § g wi ar fadg s i
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THE PRIME MINISTER (SHRI
MORARJI R. DESAI): gir, the sub-
ject matter of this Resolution is the
appointment of a Committee to go
into certain Centre-State relations
and their redefinition, that is how I
understang it. Otherwise, the Com-
mittee will have no meaning. Now, it
has to be considereq whether i the
light of experience gained in work-
ing the Constitution, a change in these
fundamental eatters js pecessary.
This squst be considered dispas-
sionately. There are bound t{o be diff-
erent views, but gne has to consider
this mattep first from the point of
view of the interest of the country as
a whole because if the country as a
whole is united and strong, thep we
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[Shri Morarji R. Desai]

can always meet the gituation arising
out of accidental aberrations gf Gov-
ernment or of some people and see
that this country goes from strength
to strength. You must look at our
history for this matter. And that is
how I would beg of you and all those
why are thinking in these terms, to
consider it from that point of view.

SHR1 P. RAMAMURTI: Just one
‘®minute please. Usually you arg very
audible, but today you inaudible.

SHRI MORARJI R. DESAI. I did
not know. Now I hope ] am audible.
I thank you for pointing it qut be-
cause I do want to pe heard.

SHRI P. RAMAMURTI: | want to
hear you.

SHRI MORARJI R. DESAI: T want
all to hear me because unless they
hear me how are they going to con-
sider jt?

We have a history which is unique
in the h_istory of the world—there are
other countries which also have long
histories. But e have a culture
which is unique. Unfortunately during
the last fifteen centuries we were
never united. We have 3 history of
division, internecine wars, whicp led
to the loss of our inde_pendenée, and
We were subjugated as a colony by a
small country, 3 country, of 300 mil-
lions at that time came under the rule
of 40 million people. And it was not
as if they had conquerred us. We
conquerred the country for them and
ran it for them. They could not con-
quer jt. Even many of their soldiers
were Indians. There were 3 few Eu-
ropeans, a few Englishmen. About 35
Yyears 5380, when we were not free, 1
was asked 3 question bv an American,
“What is your population?” J said,
our population—then India and .Pak-
#stan were one_must be about 400
millisn. He said, how many English-
men are there t, run the Govern-
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ment of this country? I said  there
may be about 3,000 at the most 4,000
people who are Englishmen. Then he
told e and disclosed why he had
asked the question. He said, if here
were 400 million sheep it woulg, re-
quire mpre than 4,000 shepherds to
look after them, and here they were
looking after men and that too in a
different country. All that is because
we quarrel gmoagst ourselves. And
that 15 going on even today. Not that
it has stoped, but it has to stop some-
times ang it will stop I have no
doubt. Long inheritence of this Xkind
cannot disappear in a day or in 'a
month or in a year, it takes some
time. And we have alsp to remember
that until freedom came we did not
have gne Government of gur owpn i
this country. There were hundreds of
Governments in this country all the
time in our history and whatever his-
tory is available to us—even the Pura-
nas show that we were disunited.
And that is why we gid not have one
common language and we did not
have patriotism i, this country. Pat-
riotism is always associated with the
whole country and not with parts of
it.

We had, therefore, so many States
which tried to disrupt each other,
conquer the territory of one another
by creating traitors from within the
neighbouring State. It was a traitor-
infested society, more or less, at that
time. This is not g very happy thing
for me to say, but we must recognise
facts as they are. This is why the
Britishers were able tg succeed. That
is why also those who came from the
north succeeded and became rulers
here.

For the first time, the freedom mo-
vement started in 1885. But when it
started, even then the purpose of the
Congress was to laid down as recon-
cile the Government to the needs of
the people and see that the Govern-
ment iS run ip the interests ot the
country, not for removal of the Bri-
tish Government to achieve freedom:.

- B
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And it was founded, gmongst others,
by three enlightened Englishmen who
were prominent civil servants. And it
was done under the aegis of the Bri-
tish Government. They thought that
this wag the best way of keeping an
indefinite control over the country
with them. But within five or seven
years. Indian leaders began to feel
the necessity of freedom and they
began to assert their right tg freedom,
They saw m 1857 that the whole caun-
try became one and under one Gov-
ernment. But the British felt they
were pot safe, therefore, they kept
650 Indian States which were suppos-
ed to be indcpendent States but they
were all workiag under their guidance
and orders. And when they left as a
result of the freedom movement and
as , result of the good sense shown
by the British in the sense that they
realised that it was not possible to
rule over this country much jonger
ang they felt that if they went away
in good grace therp could be good re-
lations between the two countries. as
we see thom today. But they left be-
hind a legacy of one Government, Bri-
tish Tndia was handed over fo the
peovle, hut India was divided into two
parts Ihdia was now left with 550
independent Stateg India had therefore
551 States in it.

SHRI P. RAMAMURTI. With Pak-
istap, 552.

SHR] MORARJI R, DESAIL That is
an independent State They did this
tut we agreed to it Therefore, we
cannot have aay quarrel about it. It
was the genius of Sardar Vallabhbhai
Pate] who, by his great capacity not
only his imagination but by his tact in
dealing with the people and winniag
them over—within about z year en-
abled all these States to merge into
British India and made India one
nation. For the first time this was
achieved in 1948-49 and then began
our vrogress. That does not mean
+hat we have become completely
united in this country.
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Now, such a big country caunot haveg
a upitary government. It is idiculous
to think of g unitary goverriment in
india which 1s a vast country. There
are bound (o be States, and therefore,
our Constitution has provided for g
Union of States and not g Federation
of States. This has been deliberately
done. It is not like other Federations.
It 1s a combmation of the itwo so
that {he country remaing one but the
States glso develp with all  their
capacity and they enrich the country.
That is how the Constitution has been
framed. And the constitution that has
been framed, I must say, has been
framed with great foresight ang saga-
cily in my view. The division of fune-
tions between the States and the
Centre has been very well done 1{o
ensure that the States have an op-
portunity of development and the

couniry remains one and becomes
strong.

SHRI BHUPESH GUPTA (West
Bengal); Broadly, o\ the basis of the
Goverrmment of India Act 1935.

SHRI MORARJ] R DESAIL: Tt was
not exactly based op that.

SHRI P. RAMAMURTI: It
based on that

was

SHRI MORARJ] R. DESAI: Maybe,
the neop 2 say that democracy was
givea by the Britizh,

SHRY! P. RAMAMURTI: 1
quote chapter after chapter.

car

SHRI MORARJI R. DESAI: That i
all right. But there cannot be alway
something new in 2very governmen
We have certainly adopted sever:
things from them and from other
But there is a unitary Government .
England. Ours is not « unitary go
ernment. The powers that a
given here to the Centre in ord
to get the country united. These a
powers which are entirely vital. %
are trying to find out remedieg
that these powers are not misus
As. for example, the power of arti
356 where the Presidential rule

.
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" declared and the Central Government
has power tg supersede a State Gov
ernment, that power in my mind, is
very vital, otherwise there will bu
complete chaos. But that power must
not be used to bring the States unde:
the hegemony of the Centre accord-
ing to the sweet will of the Cenfre
That should not happen. Therefore,
I have said it often, that this power
has to be so utiliseq that the Central
Government doeg not, in its exercise
of power, interfere in . ordinary cir-
cumstances with the State Govern-
ments, But if there is chaos—and there
can be such chaos—then the Central
Government has to interfere. And it
must not then carry the President's
Rule for more than two monthg and
immediately elections should be
ordered so that the autonomy of the
State is maintained. We believe in
democracy. Many of our educated
people think that we have received
our democracy from England. India
has given democracy to the world
This is forgotten because we dg not
know our past history. There wera
several Republicg in this country
which were completely democratic
Republics more than 2,500 years ag.
when the worlg did not know any-
thing about democracy. What started
as demacracy in Western Greece was
not a democracy for all people. M
was only for the aristocrats and not
for the slaves. The slaves were ex-
cluded from it. Therefore, that can.
not be calleq a proper democracy.
But in this country we have instruc-
lions even in the Rig Veda, Later on
there are several other instances.
How the person at the head of the
Government, is to be elected, wiat
instructions are to be gwen to him ca
that he behaves properly, and if he
breaks those instructions, how he
should be removed by the people.
These are all given properly. There-
fore, democracy was in practice here
and was not given to {hig country Ly
the world. Not only that. It is based
on the very foundation of our cultuie
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We consider all people have egual
potential and that its realisation 1s a
question of equality of opportunity
for all people. People cannot come
up unless everybody is free to deve-
lop himself fully as he wants. This
is the basis of democracy.

We had panchayats functioning in
this country which were the envy of
many people. They languished dur-
ing the British period, but those
panchayats did well for the villages.
They could not keep this country
together because there was no central
power. They were all divided ani
scattered. Therefore, it waz nobody’s
concern to look after the country.
That is why it went wrong. And that
is why the fathers of the Constitu-
tion wisely decided to frame the
Constitution which they have framel,
It was done unanimously, ag far as |
remember. There has been ng differ-
ence of opinion in it. And I can't
say that people can doubt their wis-
dom. Specially they were somg of
our bost men in this country and they
were represented properly. They may
not have been elected by the people
by adult franchise separately ag we
elect Parliament today. But this
House too was mnot elected in that
manner. Therefore; does it cease to
be democratic? Does it cease to be
effective? It can’t. They have been
elected by the Assemblieg which were
elected by adult franchise by the pec-
ple.

SHRI P. RAMAMURTI: That was
not adult franchise.

SHRI MORARJI R. DESAI. At that
time it wag not there, I agree.

SHRI P. RAMAMURTI: Those As-
semblies were elected on the basig of
property qualification.

SHRI MORARJI R. DESAI: I do
not disagree there. It was not adult
franchise. It was a mistake but it
was done by people, who conducted
all the elections. Ang this ig how wt
have come fo have this Constitution
Now, why do I say that this is neces-
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sary? Because, we are developed
differently. There are different deg-
rees of development in different
Stateg and also in different areas ol
the same  State. There are wvast
differences for which people are
complaining. Now 1if you have to see
that there is a proper development in
all areas, how is that to be achieved
unless there is a common authority
to help wherever the need ariseg and
alli the resources of the country are
pooled together for the purpose? If
all financial powers are distributed
to the States and all sources of taxa-
tion are divideg between the States,
then how is thig to be done? There-
fore, even though the Government
of India collects several taxes, it is
not as if they are all used for Central
Government purposes. They are
transferred to the States and not
transferred in any freakish way. A
Finance Commission sits every five
vears and they suggest how it is to
ke done and that is ‘accepted. Then
there is again a Planning Commis-
sion. If the country is to develop as
a whole, unless there is g Central
Planning Commission, the States will
go on doing things differently for
different areas and there will be, 1
am afraid, not development but can-
cellation of each other’s development.
That can happen. We see what quar-
rels we have about the distribution
of waters, about the question of the
cales-tax. There is a demand that
the sales-tax should be converteq in-
to an Excise tax. We have said we
should like to do it. I have always
believed in it. But, unless the States
agree, we cannot do it. And I do not
want to take away that power of the
States. Therefore, we have to go on
persuading them. If they agree, then
a lot of corruption will have gone
and a lot of harassment to people.
But there are States which are well-
to-do and there are States which are
not well-to-do. The well-to-do States
do not want this conversion, the
others want the change. Now we are
not thinking of the whole country.
Al] the States do not think about it.
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When they begin to think about it, I
am quite sure that things will be
solved much more easily. But if we
have to work for it, should we not ee
that there is a binding link for all
the States which sees to it that there
is no division of the country on any
account? Ang if that is also one of
the purposes of the Central Govern-
ment, then the Central Government
must have powers which enables it
to do so. Can the military be distri-
buted between the States? It cannot
be. But what is the demand he~e?
When the question of law and order
comes, the Opposition wants to blame
the Treasury Benches. They say that
we are responsible for law ang order.
The position under the Constitution
is that the States are responsible for
law and order, but the opposition
insist that we must act. Will you
enable me to act in that manner? I
would not like to take away those
powers from the States. I want the
States to exercise those powers. We
should help them. And where the
States fail to maintain law and order,
I would rather change the Govern-
ment by having elections. That is
how the people will come up; other-
wise, they will not come up, Ulti-
mately, our strength lies 1n the
strength of the people. On the ques-
tion of the reorganisation of the
States, we know what happened.
These are the things which happen in
this country. Today, wherever you
turn, you find there i, the desire for
division, not wunity. Should we not
change it? Will the States be able to
do it by themselves if they are left
free? If the Central Government has
to keep themselves back, wil] they
be able to do it? We are not yet able
to agree on a common language for
all of us because we have rich langu-
ages in every State. In a big country
like ours this is inevitable. Before
freedom, most of the people from all
parts of India had agreed; after free-
dom, it ig a matter of controveray.
That controversy also is to be resolved
by common consent, and we have fo
work for it; we have tg go on strug-
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gling for it. But who is to work for
it except the Centre? Will the States
work for it? They cannot do it. The
arrangement in the Constitution is
that it is like a nacklace of pearls or
diamonds. The string which goes
through the necklace gives it strength
and gives it beauty. If that string
breaks, then 3ll the pearls disappear
and they lose their value. That is
what happens. And that is the func-
tion which the Central Government
ought to perform.

SHRI V. B. RAJU. But that string
is not seen.

SHRI MORARJI R. DESAI: That
string is always seen and known.
How can you put it without seeing it?
Is this how you want to convince me
about the reality of your argument, if
you deny even a plain fact?

SHRI P. RAMAMURTI. If tiae
pearls go. then only the string re-
mains.

SHRI MORARJI R. DESAI: That
is why the sting does not tfake
the plane of the pears. It only
strengthens the pearls and keeps
them together, and in that keep-
ing together lies the strength of
all of them, not of each pearl. And
this is what the Government of India
has got tg do. The function of the
Government of India cannot be to
dwarf the States. It is to atrengthen
the States, and it is in strong States
and in a strong Centre that the ad-
vantage of a country lies; the interest
of a countyy can be preserveq only
when both are strong This demand
for removal ,f these powers or those
pewers is not intentionally made for
any other purpose, I hope, except to
see that the States become stronger. I
can understand that position. But it
can be taken advantage of by some
peop'e to see that the country breaks.
What will you do then? Afterwards
vou will go on cryving about it. It ‘has
taken thousands of vears for us to be-
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ceine oine country. We have g culture
which is unique, but because  this
country has ot been gne, we are not
miking any effect, though the people
of the world hanker for the culture
and awvilization of this country. That
is what smy experience has been
throughout, not only now. But if we
are pot good specimen of that culture,
how will anybody take to us? That
only can happen if there is a strong
Centre and strong States. 1t was,
therefore, that I was not in favour of
small States, ang [ pleaded at that
time that that was no way to streng-
tnen the States. What will happen if
you leave the States completely free
as the intention is and what will be
the result of this? There are the
small States: what will they do»

Then, where are the leaders to
comz from? The size of a State has
something to do with the leadership.
funxll States have not produced lead-
ers. Kerala is the most intelligent part
of the country, and yet zll-India lead-
ers are not coming from that State
because it is small in size And U.P,
Bombay, Bengal, Madras and Andhra
Pradesh joined together gave us all
the leaders gnd all the Presidents
even of the Congress.

If [ gm respected outside in the
countries of the world, does it mean
that 1 am respected because I have
some special qualities? No. It is be-
cause thig country gives me that
stature. A man in Ceylon or g man
in any other small country can be
more capable than I am, but he will
not have that stature. Whatever may
be the capacity of the United States
President or the Russian President,
because of the size of their countries,
they are pegpected and "ieard every-
where in the world, and that is also
the case of India That is why I said,
let there not be very small States.
But now that it has been done we
caunot change it although there is a
demand that we must change it. I
do not like tg do this. That would be
wrong, Necessarily, we cannot correct
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things aiterwards. Theretore, T am
pleaaing we should not take any ac-
won wiltn wil o oe beyong repair
aiterw arus Cuce you do il. All kinds
UL su,geslionus are being made.  And
God raows what will huppen. We
do pou. Sety) L0 bE WOrKlg from ihat
puardamountey o1 the country’s unity.
1t 15 4 country with aiversity, but it
15 unity ra diversity; otherwise, di-
versily would fiush us as it gid for
several centuries. This is why unity
15 very vital 1y ig essential that the
Conslitution, so far as the distribu-
tiop of powers and functions between
the States and the Centre is con-
cerned. must remain. I do not want
to advance them. There 1s talk of
both things. When it suits them, they
Sdy they have already done it and
Education has been put in the Con-
current List We wish to change it. 1
do not want to take gway powers
from the States. It is essential that it
should be there Wg go not want to
have more of them there like that.
1 woulg like to see a day when &l
work so weﬁ that the Central Gov-
¢rnment need ot mmaintain a separate
staff Then it works only through the
Ct:ies’ staff. Ang thiere will not be
any necessity of du. ication in that
case. But we have unot reached that
stage We have got to reach that
stage. That is the unity we want, and
that 18 how tihe Central Government
should function. And in the last one
year, I would like to be informed if
any State has any grievance agarast
the Centre that it has interfered with
the State in any manher. We won’t
do it. That would be wrong Whatever
may be the cost. I do not want to
interfere with any State. As 1 said to
the Chief Ministers when we met to-
gether first there is no question of
changing these relations. But if it
comes to that, if it is necessary and
if a state is jn chaos ang has failed,
then the Centre will have to interfere.
Somebody has to interfere. Which can
be that authority? It can be only the
Centre. But it will interfere not to
have its will on the State but to see
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chat fresh elections are held so that
the people choose their new leaders or
their Goverwrment so that jt starts werk
again properly. This 1g the business of
the Cenire. We do not want to have
President’s rule gaywhere gnd every-
where, The numer of times it bas
happened during the last few years
1 something of which I cannot be
proud. But that has happened. We
should take a lesson from that. But
that does not mean that the baby
should go with the bathwater. The
method tg cure 5 map 1s not to kill
him but to see that he is cured and, if
not cured, at any rate maintained in
as healthy a condition as is possikle
to do, and keep him alive and not kill
him. Yes, there are now demands
aiso that if somebody 1s in pain. you
should kill him. There are all kindsg
of suggestions in the world. It is,
tnerefore, that I would pleagd with my
hon. friends who are of this view and
who agree with the Resolution to
consider it more deeply and to see
that they do not go on with the Reso-
lutton. Let there be a full discussion
but let it be understood that our pur-
pose is common; to strengthen this
country, the States ag “wel] as the
Centre because they are one wnole;
they are not separate. But let them
not ask foy this commattee because
this committee can do nothing. And
when the committee comes, it is
bound to make some suggestions.
Otherwise, it does not justify itself.
That is what I have seen in all these
committees and commissions. Once
they are appointed, they must make
some suggestions. And once they
make suggestions, you must accept
them. If you don’t do it, you are not
democratic. Therefore, I cannot agree
with the appointment of the com-
mittee ag is proposed. I have, there-

fore, to say that I am opposed to it.
Thank you.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): Mr.
Sankar Ghose. Not here. Mr, Nande,
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You will have to finish in less than
ten minutes.

SHRI NARASINGHA PRASAD
NANDA (Orissay; Mr. Vice-Chairman,
Sir, Mr. Raju triegd to make out a
strong prumga facie case for a review
of the Centre-State relations. Sir,
while my head would like to accept
what Mr. Raju said, my heart does
not accept it. The basic question
that this poses is whether, with the
change of the political set-up in the
couniry, we have to reconsider the
Centre-State relations and according-
ly change the provisions of the Cons-
titution, or, whether the Constitution
should remain as it 1s, so far as its
fundamental features are concerned,
whether that should remaip more or
less a* permanent and continuing fea-
ture. The second corollary from this
proposition is whether the Constitu
tion, as ifis, is capable of making
necessary and suitable  adjustments
to the new situation = that arises or
that 1s arising now. The main conten-
tion of Mr. Rajy was that we nave
had one form of Government for the
last sp many years, and now there
has been a change; we find different
Governments in different States: Jn
Jammu and Kashmir we have 3 Gov-
ernment headed by the National Con-
ference, in Tamil Nadu we have 1
Government headed by the Anna
DMK, in West Bengal we have a
Government manned by the CPI(M),
in Maharashtrg we have a coalition
Government, and in Karnataks and
Andhra Pradesh we have Cong-1 Gov-
ernments. Because of the change in
the Government at the Centre, be-
cause the different State Governments
are manned by different political
parties, the question is whether the
Centre-State relations should be rc-
viewed or whether whatever stresses
and strains may be there can be ad-
justed within the existing provisicns
of the Constitution. To this my
answer would be that the Constitution
is quite flexible so far as the Centre.
State relations are concerned. I am
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not going inty the detailed provisions
because you have allowed me only
ten minutes. But if you will kindly
scrutinise the provisiong of Chapter
X1, the provisions of Article 275 and
the Concurrent List and other provi-
sions pertaining to the Centre-State
relations, I would respectfully submit
that there may be brushing of should-
ers on some issues between the Centre
and the States but that does not
necessitate a complete review of the
Centre-State relationship. The struc-
ture that we have envisaged for the
country has worked well. In spite of
those minor brushings to which refer-
ence was made by Mr. Raju, I would
submit that more or less the Consti-
tution has worked very effectively in
thig regard and the Centre-Staie rela-
tionship has remained more or less
what we expected it to be. And if
there have been any minor brushings
—and there will be minor brushings
in future, some stresses ang strains,
between the Centre and the States—
then, certainly within the provisions
of this very Constitution those stres-
ses and strains can be met.

The second thing I should like to
emphasise is this. Of course, when 1
speak of unity and integrity of the
country, I do not mean uniformity.
Even a garland does not look beauil-
ful unless there are different flowers,
flowers with different colours. And
with the string they make a beautiful
garland. Tt may be that parties with
different thinking, with different philo-
sophies and different approaches to
various prohlems may man diffe- °
rent State Governments and there
may arise certain occasions of
strains in regard to the func-
tioning of these States. The point
i3 whether such stresses and strains
can be squarely met within the pro-
visiong of the existing Constitution or
not. That is the basie question. To
my mind, the present Constitution has
euough provisions to make the neces-
sary adjustments. When you are
driving a motor car you do not keep
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the steering of the vehicle i diff-
erent angles whenever you have to
take a turn or you want to twist and
go about, It has a certain mechanism
in the car itself which functions auto.
matically. If it js necessary to take a
turn to the right your hand automati-
cally moves to the right ang if you
want to go to the left it moves to the
left. A certain habit or sense automa-
tically works whenever you change
the direction of the car so that you
reach your destination. My point is
that the existing provisions of the
Constitution are good enough to meet
all the eventualities arising out of
legislative, administrative ang plan-
ning problems referred to by Shri
Raju. But there could be no bar

to any discussion on any point
at any time, After all Go-
vernment in a democracy is run by

discussion. Therefore, if Shri Raju has
raised these points, I do not consider
it harmful. These can be discussed
and debated for any length of time.
But to stretech our arguments tovo far
snd clamour for a reconsideration or
review of the Centre.State relations—
as my friends in West Bengal are try-
:ng to do—will, to my mind, be open-
ing the Pandara’s box, We all kncw
that we wantey the reorganisation of
tiates on tue basis of language. We
know what happened in 1956. We
know what kund of local sentimerts
¢rere groused to get this demand ful-
flled. Once you open the Pandora's
s0%, it might affect the very balance
which we have created in our Consti-
tution It may even create political im-
f)alnnc.e; it may affect the stability of
he country and the integrity of the
wuntry. In fact, while speaking on
he President’s Address, I did mentlon
hig point. I did say that disintegrat-
ng forces are now raising their heads.
gave somMme indication of this. 1 do
ot want to repeat it because you have
llotted me only a short time. )

Another point Shri Raju has ra}sed
; a review of Centre_State relations
1 the context of planning. The con-
ept of planning can always be only
entralised planning Plannirg can
ot be at all levels, right from the
svel of panchayat or block and then
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district and State upto the Centre.
Planning cannot be at all levels. The
very concept of planning always leads
to centralism. Without the central
concept, how can you have proper
planning? 1In India, there are so many
States. Suppose Punjab is allowed to
plan for itself and Nagaland is allow-
ed to plan for itself or Manipur 1s al-
lowed to plan for itself. You can-
not even imagine as to what will hap-
pen. One State is a backward State and
another State is a backward State
and 1f they try to plan for themselves,
what will happen? Can Manipur or
Mieghalaya or Nagaland ever imagine
10 come on a par with a State like
Punjab or Haryana? And, Sir, the
Lionourable Prime Minister, while in-
tervening! 1n the delate today, did
make this point. Therefore, 1 do not
want to elaborate on 1t. All that I
would like to submit is that the ques-
tton of planning in this matter cannot
be reviewed in the context of Centre-
State relations. Of course, you may
have te consult the Chief Ministers
and you may have to consult the State
Governments when you prepare a
plan and you can allow a discussion on
the plan by the State Legislatures, by
the State Governments and by other
bodies and that a different mattcr.
Eut planning must be by the Centre
only and there can be no doubt about
it. You cannot plan for a country at
all levels. There cannot be a decen-
iralised planning. At least Sir, I am
not able to understand how there can
be a decentralised planning. If they
think that planning can be on a de-
centralised basis, I think they are far
from planning itself. One more point,
Sir, and I will conclude. After all how
do you do it? Everybody talks about
it as if it is a solar system. You
should not allow the planets to run
away frore®"the solar system and you
chould alsp not allow the sun to de-
vour the other planets. It is all right.
It sounds very well. But how to
create that Dbalance? I think the
founding-fathers of our Constitulion
had this principle in their minds
while framing the Constitution and
they did maintain a proper balance

fl
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between the centrifugal and the centri.
petal forces. We are now talking of
Centre-State relations and that is
because one type of Government has
come to power in Tamil Nadu, an-
other types of Government has come
to powey in West Bengal and some
other type of Government has conie
to power in Jammu and Kashmir. But
you must go to the basic issue and
find out as to where it comes from.
Just to say that a balance has to ba
maintained is not enough. § think a
balance has been maintained and that
balance is being maintained, Of
course, there have been some occa-
sions when there has been misuse of
power or abuse of power and certain
instances were mentioned by Mr.
Raju. We ourselves did it. If there
was a misuse of power, we are res-
ponsible for it. Now, whom to hblame?
We must take lessons from this and
see that it is not repeateq in the
future. I would, therefore, submit,
Sir, in agreement with the Pritae
Minister on thig point, that there can
be no question of any reconsideration
of the Centre-State relations ang I
think there can be no objection to a
debate or discussion on this issue,
because if there are some stresses and
strains, necessary readjustments can
be made and a proper mechanism has
been provided for in the Constitution.

With these words, Sir, I conclude.
Thank you.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): Yes,
Mr. Bhupesh Gupta. There are five
minutes only. Will you start ncw?

SHRI BHUPESH GUPTA: 1 have
nothing much. I think I can start and
then continue,

Sir, T woulg like to say in the
beginnina that a situation has arisen
when the review of the Centre-State
relations, with a view of restructur-
ing them in order to give wide powers
to the States and to provide them
with greater resources., has berome g
categorical imperative, This is neces-
sary not only for the sake of States
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themselves, whose demands are gbso-
lutely justified, but this is equally
necessa:y for strengthening the cohe-
sion and unity of the country. I was a
iittle surprised by the Prime Minis-
ter’s discourse about the unity of the
country. Unfortunately for him, even
the President of India does not agree
with what the Prime Minister has
said, because in his interview to the
Republic Day Number of the journal
‘LINK’, the President of India has
recently said: -

“The pownt is that the federal
structure as envisaged in the Cons.

titution has been eroded some-
what . . ¥
Delivering the commendable Pan

Memorial Lecture in Delhi on Marct
7, the President very rightly stresse.
the need for “a considerable devolu
tion of authority from the Centre t
the States within the constitutions
framework and without in any wa
endangering the fundamental unity ¢
the country,”

Now, here we have the Prime Mix
ister laying down one set of ideas ar
there we have the President more ¢
less supporting our case ang corter
tion,

Sir, I should like here only to tou
upon a few points. The Indian Con
titution was framed by the so-call
founding fathers and many of the
came from the upper classes and
good number of them were nominat
and came from the Indian States
cons rvative Iswwvere and others w
had their own ideas, angd it gfoes
record thay the Constitution v
{ramed on the model of the Gave
ment of India Act. 1935 So it is
use for Shri Morarli Desai trying
make out as 1f that was not a w
imporlant factor in the making of
Constitution of the country. Sir,
far as the States are concerned tb
powers are defined in the Seve
Schedule of the Constitution. 1f ;
go into the Entries in Lists I, II
IlI, you would find that the patt
followed is that of the Governnm
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of India Act, So it is no use saying
that it had no relevance, States of
the Indian Union suffered from very
grave lack of resources. Today they
are indebted to the Centre to the
extent of Rs. 10,000 crores. Rupees
ten thousand crores Is not a small
sum. They have to live on ways and
means and advances by the Cefitre and
also on the Overdrafts, against whicn
the complaint is meant, Whereas the
development acfivities” of the States
are expanding, the resources are
shrinking, They do not have the re.
sources open to them such as deficit
financing and external assistance.
Moreover, all the financial institu-
tions of the country are under ‘the
control of the Centre, and the entire
economic policy of the country 1s
settled and determineq by the Centre.

No wonder, therefore, that
5. P.M. 50 per cent of the State re-

sources come from the
Sales Tax and when the Govern-
ment asks them not to impose Sales
Tax, they are actually not in a posi-
tion to do so because ‘they will starve
of the resources, When we began the
Constitution, the grants-in-aid, the
statutory grants, grants under the
constitutional provisions or ‘the per-
missive provisions of the Constitu-
tion dominated. Sir, what do we have
today? Sir, instead of that, today
there is the predominance of the dis-
cretionary grants which means that
the States have to wait on the plea-
sure of the Central Government in
order to get both plan and non-plan
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allocations, It also means that the
Secretaries decide as to what they
should get or should not get, This
point has been considered by the Ad-
ministrative Reforms Commission ot
which Mr. Morarji Desaj happeneq to
be the Chairman for a while and very
strong remarks have been made about
the manner in which the bureaucrats
have established theiy authority over
the States in the name of allocation.
This exactly is the position, There
are many other provisions. I just
mention the resources problem be-
cause it is a great problem, As I
said, their developmental activities
are increasing with the exXpansion of
planning in this country. Their liabi-
lities are increasing and their assets
are going down. This ig absolutely a
retrograde and subversive develop-
ment. Then, Sir, ynder the Constitu-
tion, the Centre . .

SHRI K. K. MADHAVAN: How
long are we going to sit?

THE VICE-CHAIRMAN (SHRI
U. K, LAKSHMANA GOWDA): Mr,
Bhupesh Gupta, it is already five
o’clock. You can continue on the 12th
May. The House stands adjourned
till 11 o’clock on Tuesday, the 2nd
May, 1978.

The House then adjourned
at three minutes past five of
the clock till eleven of the
clock on Tuesday, the 2nd
May, 1978,
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